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tribals  in the Mizo Hills and in
Nagaland  lent also the tribals in
other parts of the country are not
satisfied with our Government, 1 feel that
the world should not have that impression
and all possible efforts should be made to
deal with the question of the welfare of the
tribals properly so that the tribals may also
feel that all possible efforts are being made
for their advancement and the world also
may be able to realise that we are doing what
We can in this matter,

I would rather wish  and request
the Government g consult the
Dhgbar Commission’s Report in this con-
nection and would advise the Government to
take into consideration seriously those
TeCommendations and implement them,
Those recommendations have been made
not ?y any Opposition party but by a Com-
mission appointed by the Government
headed by 4 person who is a very responsible

: man. of the ruling barty, one who had been
President of the ruling party for some years.
I, therefore, feel that this attempt should be
made. Ido feel, Sir, that the whole question

should be so dealt with that the whole of

India and the entire world may be satisfied
that the triba] people, who are poor, have
received justice at our hands and they are
under our fyll brotection,

SHRIK. v. RAGHUNATHA REDDY
(Andhra Pradesh): Sir, . . .,

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA): We are only at the notice
stage. We have spent quite a lot of time,
No further discussion, please. I hope the
Minister wil Convey the feelings of the
Members to the Home Minister.

The House stands adjourned tilf 2-30 p.m.
The House then adjourned for
lunch at twenty minutes past one of

the clock.

—

The House reassembled after lunch at
half-past two of the clock, THE VicE-
CHAIRMAN (SERI M. P. BHARGAVA) in the
Chair.

THE ARMED FORCES (SPECIAL
POWERS) AMENDMENT BILL,
1966—contd,

PROF. M. B. LAL (Uttar Pradesh):
Sir, in India we have one common citizen-
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ship. The people of Nagaland are citi-
zens of India and, as such, are entitled to the
Fundamental Rights guaranteed under the
Constitution. They are entitled to all
necessary facilities for their advancement.
India as a whole is poor but the people of
Nagaland are poorer even than the rest
of India. They, therefore, need special
attention of the Government of India. It
is the duty of the Central Government to
promote their welfare and advancement to
the extent possible so that they may march
ahead towards prosperity and towards
equality with the rest of their ?ountrymcn.
For that a peaceful atmosphere is necessary.
Progress is possible in an atmosphere
conducive to peace. It is, therefore, regret-
table that a section of Nagaland, popularly
known as underground Nagas, instead of
promoting peace, instead of striving for
peace, happiness and prosperity, have start-
ed a conflict which is denyingto the people
of Nagaland that peaceful atmosphere
which is so necessary for their advanoemgnt.
I am sure that in spite of their disruptive
activities the Government will not deter
from taking such steps as might be neces-
sary for the welfare and advancement of the
people of Nagaland. I hope these under-
ground Nagas will also realise that a closer
association with India is necessary for the
good of the people of the State concerned.
Whatever their ideas might be, it is not
possible for any Indian Government to endo-
rse the idea of complete freedom involving
severance of relations. Even if they attained
complete independence, in the modern world
the people of Nagaland will not be allowed
peace, Nagaland will then become a centre
of international intrignes situated as that
region is.

It is really regrettable that the Church
had begun to take keen interest in the
civic affairs of the people of Nagaland, That
Christian Church must realise that their
co-religionists constitute an insignificant
minority in India and that the good of their
co-religionists does not consist in organising
the political life of India on the basis of
religious faith or religious fraternity. Their
good consists in promoting secular civic
life, secular nationalism ensuring equality to
all citizens of India irrespective of the faith
they profess. Their good consists in the
evolution of secular civic culture indepen-
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dent of religious faith and religious
considerations. I would, therefore, wish
that the way the Y. M. C. A, early in the
twentieth century, advised their co-reli-
gionists to take part in the public life of India
as Indian citizens, the Christian Church in
Nagaland, will advise the people of Naga-
land to be one with the rest of India to link
up their destinies with the rest of the coun-
try and to work for their cultural advance-
ment and to seek their welfare in the welfare
of the whole country. The way the so-
called Republic Day was celebrated has
naturally caused considerable distress in the
country but what is much more deplorable
is the contradictory statements made by the
Minister of External Affairs, the Minister
of State in the Ministry of External Affairs
and the Prime Minister in the other House
on the question of the celebrations of the
so-called Republic Day by the underground
Nagas. Due to these contradictory remarks
and observations, we, the Members of Parlia-
ment, as well as the citizens of India do not
know what the actual condition was and what
actually happened and I feel that a very
categorical and clear statement is needed
to assure the people of India that the Govern-
ment of India and its subordinates were in
no way responsible for the celebration of the
so-called Republic Day in Nagaland. The
way Michael Scott associated himself with
these celebrations, the way he endorsed
a letter sent to our Prime Minister with
regard to the future of the negotiations have
clearly indicated that Michael Scott is not
engaged in the Peaceful Mission, the way he
wished us to believe, and I have no doubt
that if Shri Jayaprakash Narayan has lost
the confidence of the underground Nagas,
Michael Scott no more commands the confi-
dence of any section of the rest of the Indian
people. Some may say so publicly; others,
for diplomatic reasons, may not be so pro-
nounced in their expressions. Obviously
it is not possible for India to agree to the
reference of the question of Nagaland to the
Security Council and to allow that question
to be entangled in power politics in the
Security Council.

SHRI P. N. SAPRU (Uttar Pradesh):
Nagaland is a part of India.

PROF. M. B. LAL : As is pointed out by
Dr. Sapru, Nagaland is a part of India.

[ RAJYA SABHA ]
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The problem of Nagaland is an internal

problem of India and if there are differences

between the Government of India and a

section of the people of India, those diffe-

rences will have to be resolved in India

itself. The idea of reference to a foreign

power as a mediator cannot be accepted.

I personally feel that there is no more any

place for the Peace Mission in this matter.

Of course, an important member of the Peace

Mission, Mr. Chaliha, is the Chief Minister

of Assam, adjoining Nagaland. He com-

mands the confidence of a great majority of

the people of Assam and, I should say, the

general respect of the entire country and he

has every right to think over the question

and to exercise his own impact on the decision:
of problems concerning Nagaland and,
therefore, when I say that the Pcace Mission
has no place, I do not deny Mr. Chaliha his
right to have his say with the Government
of India and also to address the entire people
of India on the question of Nagaland if and
when necessary.

Shri Jayaprakash Narayan is a respected,
distinguished citizen of India. He has
served the nation for years. He played a
prominent role in the freedom movement of
the country and he has also every right like
every other citizen of India to exercise his
own impact on the decisions concerning
India. In the end, while it is not possible
for us to say that there should be no negotia-
tions or no talks between the Government
of India and the underground Nagas, we
must also remember the duly constituted
Government of Nagaland. Nothing should
be done that may give an impression to the
persons loyal to the duly constituted Govern-
ment of Nagaland that they are being
ignored and that those who are defying
the authority of India are being pampered.
I, therefore, beg to submit to the Govern-
ment that at every stage of the talks and in
every decision concerning Nagaland, the
Chief Minister of the duly constituted Naga-
land Government should be consulted and
due weight should be given to his views and
his ideas regarding the solution of the various
problems with which Nagaland is faced.
Faced as we are with the attitude of defiance
of a section of the people of Nagaland armed
to the teeth, it would not be possible for us
to deny to this Government the extension of
the duration of the law under consideration.
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All the same, I will feel that while it is our
duty to resist the defiance of authority, to
resist violence against the duly constituted
authority, it is also our duty to go ahead
with welfare of the people because, ulti-
mately, the people of Nagaland can be assur-
ed of our goodwill only through our efforts
for promoting their welfare.

*ft e AEe (941F) - ATEA-
XITAT HE1ET, gg St faet AT qRA
Faa frar &, 73 faa awidaiaga @
g 7T 39 fam # 9gq F Arq ATIHT
ag 7397 T § % avmans 7 g
Frea 98 &, Wy uz 5w oA
agi I3 AN FIAT AT § | FA TG
qg1 g1 & v 7g st Fro e Mo
&, 73 &1 AT §, Fr ag fak dmA
¥ faf g, dwg & fag g, waw ¥ faa
¢ T Far g8 AmnEve & fag
& ofT 37 77 fergeaw & feear ad
&1 iy @y Tga ¥ Far 5 ammes
fergeata 1 faear § | e a8 fg=geam
F7 fgeqr & @ 99 Fifgar F o G
rmEt F H99T A gANT FT HAST
AZqAT IF FFT  ATHT A THAET
AR qaF g fewn sw sfear T
FE = TF 7 IE TF g g 5w
F =g fF aeie qga T § | ag UF
frgma w0 A9 #w zafad
Te0 A1 & fF T A At ToF
F @67 FQ & Y agh 9T T AW IAF
fagai® FMEd FIG &, SART AT HF
TEME TG &, g @ AL wNd |
T ar X g |

g o ag § fF agf o =
fam ¥ s f@ fama & o q,
St ZAR AW & U A gewaEl Adr g,
I gaat org fRar & Wity aw
¥ FT IAF FAT AT T & TWT
9T | ®q Sy WEFA EFIC AET § F
e = Q& % gt ¥ fegerm
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FERF faars a3 |WE | e
ag qia fraq 9« <@ § @R aaw
w1 g, AfFT AG awT § ALY o0 @
g & wa g faas #1 aaqq Fw

4752

Igawreast (=it AgET Tavg WEra):
AEET TF1E A1 Ay fergear A €V §

St s e ¢ 38 g, afee
MG var fq@Es F s §
wt & faad swgi aer & f5 0w g
I F NEET AT A | AT qATA IV
21aT & =@ ara &1 f& g a9y fAam-
faree #3§ & v froa 37 qihT | IR
A% famifrge a8 #7 g A A
FEIT A4S € 1 AgT 9 ATMAR F 0
AFFTIRT TaAue a4 g€ &, ag far-
ooz &3, 7 FR, s1q | T 9T T
T FIA & 1 937 T ST A0 fafaees
Tl AT § SEFT 4T AT T ;T
IAF Y AR T AT | IFF A&
&% 1 qeX AET 9T A FAN E, 9 TS
70 w9 7 AL ym@r § 1 wfag &
7z quaar § (% @ aw vegw @R
F1 fFdr frer &1 UgeT FA o)
g% a1 qF Faa g9r gor §
FAFT TITR | 770 AT 9% I
FIAL, a5 a9 31F 7L § A} 4T 7
AT W FT AT wifed 1 anfaw
forat I 9% S99 fawa £ wdg
T FA A 1 g g F o Anm-
AvE § FITET 3T TET § A ATTISTY
AT T FIAT KIIHA gEIAT AAT o &,
HIAT BT FAT WV §, SH q<g Aoy
AR A JAET T, AT gIAT AT
Y, HOAT DS AT AV AT WU T
Fa1 faar 1| 3% qafeas amr o ¥
AF T 7 ag T faar .

“Nanda rules out talks with MNF
Leaders, Pindi’s involvement being studied.”’
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[5t st AT

‘Wa‘cwsrgrwfmr‘tﬁamaaaﬂ
TEAH § A IAFT TEAAC a9 gE ¢
IgF GG AT TG FIA BT QAT AGN
& AfFT g0 T W aeft A A
TaAAE AT g% § 99T o 9§ -
T T § AR IT9 TG 779 g,
78 A qTE AT A ALY WA A 4Gy AT
W& @A Y qrAT AT A
fag %1 st 777 F19 R 9F 997 g3,
IaF qarfeas wex wow F A fAfaeev
¥ g7 & FF TEX § 9 awg £ AT
g e g A AT A gd d
QW@ & ar fag qvg £ amwad A
feea & 41 <& & 1 o s frew A
AT FEIT F gL @Y q@ 9% A
qar a5 fray e 97 #T @
A FErag At i ¥ o wEge « A2
IO AT | Y AW FFT U AR TF ST
Mg ATTFT AT ¥ AT, AqME AT HY
BT ¥ WA, A8 A T ARy F AR
77, AfHT g7 ST O AT I TIFTT T
aTH & garr A Fgr ag w4 & T spo
WEA H AL 1T T | AT A g
& f& srg i wear gt 9% afeaas
foFaT, TG TET AT ANTTACS F FGT ALY
HfeTaR FX § 1| a8 ALY qAA R
AT TGT & | qGT AT IART TG
g 5 F 9T HeT AN, AU QAT
AT F, AT BT A9 ITFT T8 qARA
& AT I araa wA §, 5% 99
TNA W TG AW ) T PrA® 97
i 91f & Afaq q@r F W%
YRR A, N AT A ag Fgrarfw F
WX AT wWAg A a5 A
fafewr CoEmT M ER FTHF W@ F
AfFT A AT AT AL AT T § fF
fgrgear &1 AYAT A AR @
afl, 3z fas e garr @, Afww Sy
A @ § 3 g
w@aw ¥ fged ared It sl A
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I S AT qifrr ¥ gIg FAT
et St 1§ wwwar § 06 g 90
T S & gafAd AT ag hEAr
FX 5 s@ g¥ fFly I fm & &
T A FIAL § AT AY AT AT A
I AV TG A AN FIATE | F TG
7dY Fgar fr GaT FT | a9 F=AT L
SEq T, AfHA AT F qGE AT ATH
AS T AR FIAT e | AW A9
fed fr darg # st g 7 frad
w@maR gu fwa a7 7% 99 fa
AT AT 9T TEIL R T FATHL Y
§ 3T G FT TS @3 & W &
A T ATT AT T FL ACKT TH (A FH
TGT AT HIF AT FIIH FIA S0 Kfww
FT | ST FIET AT HT TR g AGT
YT AT A T AT ATMATE HIA W
HATERT § A FA W SR [oF
AT

{93 or@a & WY TF AT AT Fgw
TTEAT § | qTadeE qarfgar & faafaer
§ AT 0T GTET 7 a4 IR AqGT TS
g f5 JguF Fgr aTRE  dEew
8, uF fgearfom &oem § | ogwy 47
arm fF 9@ =g 7Y S ag &g ar fw
AT AT TAIHEAT §, TR
FHT ITHT T TG! FT | AT AA-TTT
fe7 gu o7 ST @ge 7 AfF qU A
Fg1 & arfeeata oo wanfed a< smer
TEY FT W@ & AT T AT T F AR
¥ 1 59 T I8 arq g faw ¥ eadw
FT TAGIL T oW A a1 747 97 A
A AT A AT T wam A7 | @ 7w
wgar § & araa qanfed #1 ey
@y ge wIw qifeera ¥ @19 e
wifed 73 &, 7o wonfed &
Fifow & § X sy oifwera wr
W § FT 99N Hifow 77 G §
AT I g w7 [enfyar Mg Aymdve
& &3 WE §, A Ay a1z <fad
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far o avg s &7 g warfgar qifF-
E & Y AT AT =TT 8, I ARG
¥ armdve F wrg o FE gelEd
FIHATT AEY GU | T grerT ag & f
A it e g ¥ wrfweqma i |
F IFEAA I AT FH FT @G § 4R
gt fqar aTS g, FTEAR ¥ TR
ATETT TF, 9g A GAL | TIT AT
& | & ATaF) JqraAr I Angar g F
farg ST ¥ 7S T ATTAT FC R G
Jad aro @ fgegeam Fr @l @
(A @ E | AT §F TATHGHT A 7 g
fir e e arey §Ag FTAT AEAT
g\ oo a8 & SO suAr JwAw I
WATET, a8 A9 & fad Jarast § | A
fog a® @ g 9F F 9fadz arg
gU § S Y 3 T w7 7@ § f
qfFENTT FIATTEZEAT TIAF A AT
F&T, Iaq smawr fadr  wwecrEEr
§ agf g wnfgd | gufad anawt g7
I b dart @A arfgd sk
ATE A FT ATNQT H H°67 TE q
I FTAT AMGA | 7 A AMGATE
AT JATH TET BI ] AT I A
FQ A HAAT FE AT TFT F49 §
FEAT FT FI FTAT FT 1 07T AT
A YAG TR T THFL F1 1109 F7,
A qg JATHT AT W AAMEET & AT
& AT STATRIT TN 1 3w s *fEF
fiF qoTa A FAT 31 @I & | AT 987 A
wag fag 7 T #< <@ § fF snx
qore) gar aq Em Ay W gsfem-
faceq &1 agi TE TEET | AT AT
qfsd i ga wig fag  Jefegafawa
Y qETy aren w5 0 A o A 9
MIIH AR A AT P § I Tg qAHA
o & fF gu &Y gEa §, R M gEAa
®r§ §FAT TGN §, FRF I @I G
FCFTL AET & | GATX T90IT TGl oIS §
YT ga wag fag @ fawy &, wofam
Aqama S HFEAT TR A TR
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T @ & AT ag gued §
el A AT § AT Wi ey,
fora 1 strow agi &1 1w fafaee
T@T &, SUHT I 3¢ T4 § | @) Tav
FT F A fGeaE & TF¢ F@ T
strat YT anfET & ag) A g Sy
st fr Tt & Tow A gf o f QY
et £ farad a7 7% o | F15 AraHr
TR Hall AT AT §, B ALY AT §,
fer-a-famr 27 FAER g 0 @/
2 LT Fifww K A0AE0 OF Feex
ASgT §9, WG #AEgF oA,
99T a9 F fggenT & gey faad
F Ffow T L, forgearT a1 gHaar
FIT F FHAX  FI, T OFT MY
uF A I TIF A9 fggeam
AT THA |

zafqe @F T @IwT §, oA foar
g, “Pakistan cancels all leaves of
army personnel”’ ¥E GIT BR
g wEadl ¥ I wifssam & s qamn
wifsmt ) AT F1 S faa w3 faar &
o o9 97 A f% ag aar Fv
AEAT §, TAF TAL FAT § | AT 7T
& ? fasit & S smaelt fremer B &, &
ff wifena 7 o g §, W AT §,
F Wt eifeear o @ § | e @
Ham AT AT | TG AT GIT R
gard 97 47 fF St anir arm ofe-
T & EfT AT A Ay € Fav oy
I%! afEd g &1 L I+ afes
g faar 1 s = fafaeet arfagr
T1gq ¥ /317 T § fw #vf o arw
gaafer sra @ Tfed § T
g1 a 741 7 aifas g1 ¢ &, Arvreive
7 arfas 21 7 § 1| TR Qw4
g 7 TE A1 AFYH TG § AR g
QFATH Jq TF U 7@ 1 g5 97
a® g fanfagas §@ €WH 1 R
IR ATHL FEIT GORTT qTa
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[ s e
FON A g F T 787 qued o sraefy
qIRT Y I AW & grei 7 g o
g FEA FIFR A FEC G |

# g8 9 w3 @1 91 fF 7F s 7
NyqfaaamE A TH gF g | A
gt § fao eno dra fRorw & @y
FIgd FIAT faawd gw FT I, AN
e w3 g9 greT 7 2O I8 9y
F1E qATTH TG € AT ATRHA 1T HI
WX gE  HTH FATHR | g A a0y
qaiferer soF! fewz w7 famaa 69
afa |

ST AR BN, AFH  HAACHT
AR, 99 9T AT A Ffem www
F A% 9, IT AT | FHE K
ARMAE AT, 15 Wie YT S
g7 gl 9¥ THo o UHo FT (YT
F1E s 91 | 79 M Fqe & o,
WYE AT AC § A q&r F qgi q
garal &7 g4 9= & fF s swar
qF(TAT AT FL TR § | 97 T =
FqASTY ATIQT  ATHH & TG4T F
# qgl T A1, OF UNEAT FERT g8
1 1| A swT S feqst ®1 o sgvar ot
fo & @ fard & TTHT FIAT AMT
f& § armace F N1 TG A8
FW T, i i 7 a7 & o
1954 FT 40T §; AT &9 AT WAL
T F R o FTAT g § a9
o F ard f g fgegeama #1 gxaar
W@y & Fifww Ff9C | 39 @
arm #1 Scfgy T Sifww fF S s
qF ari q, s o awn g, foaad arg
ATIHT GAUT [AT 9AACT § FAG &
CHTHEH & W, TAF AT, AT TATH—
Iqq arefml & I F&G—
AT FH SR THT Q AT AH AT
ferqeara & 223 21T R & z&d favg-
&9 & faq aga a3 wifem i )
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5T AR F qrq § gAwar § fw

7% @y fear s o e fama &

| e faege a1a 7 FifSw, Sewl @
F F7 T Arfoy | 787 fgrpmm &
fad dgada s g | aga ga wiFar

SHRI P, N, SAPRU: Mr. Vice-Chair-
man, 1 have always been in favour of a peace-
ful and generous  solution of the Naga
problem. I am not, therefore, disposed
to take the line that the Peace Mission should
be wound up. But there are certain things
which have got to be made clear to those
who have been doing the work of this Peace
Mission. 1have read some of the statements
which Rev. Michael Scott has lately been
making in regard to the Naga problem and
the Peace Mission generally. Now, I am
free to recognise that Rev. Michael Scott
has a very good record to his credit in Africa
and that he is a humanitarian and he can be
regarded as a good humanitarian worker.
But I am afraid that he has not becn dis-
playing that sense of responsibility which is
expected of a person who is working on a
delicate mission such as the Peace Mission.
And it has become, therefore, incumbent
on the Government to make it clear today

that there are limits beyond which it is not
possible for this Government to go. We
cannot look upon the Naga problem as an
external problem. We have to look upon
the problem of Nagaland as an internal
problem. The people of Nagaland are
bound to us by various ties. They are
first class citizens of India and we want
them to enjoy all the rights of first class
citizens. There is a legitimate government
in Nagaland which cannot be ignored. But
we do not wish to ignore the hostile Nagas
also because we wish also to appeal to
their better instincts and it is for this purpose
that revered persons like Shri Jayaprakash
Narayan and Shri Chaliha have been working.
At the same time, the Nagas must be left
under no illusion. They must be told or
they must be made to understand that it is
not possible for Rev. Michael Scott
howsoever influential he may be in cer-
tain humanitarian circles, howsoever great
his services may have been for certain
humanitarian causes, to make the Naga
issue an international issue. It is not

international issue and it will never
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be allowed to become an international
issue and he must dismiss the idea that
India will entertain the proposition that
it should be made an international issue.
That is inadmissible.

Mr. Vice-Chairman, we would have
liked to have had Mr. Phizo and the |
Government of India was prepared to
hear Mr. Phizo and his case. But Mr.
Phizo did not care to come and it is not
the Government’s fault and it is not the
fault of the Peace Mission that trouble
still persists in Nagaland. But we have
te bring peace to that part so that it may
become a prosperous part of the country,
so that the people there may be able to
develop their culture and their traditions
in their own way.

THE MINISTER OF EXTERNAL

AFFAIRS (SARDAR SWARAN
SINGH):  Mr. Vice-Chairman, Sir, I
am very grateful to the hon. Members

who have participated in this discussion

[28 MAR 1966

and I am particularly happy to note that
there has been no opposition to this Bill.
This is quite in consonance with the situa-
tion as it prevails in Nagaland. There
may be difference of opinion as to how
the situation should be handled and opinions
bave been expressed on that issue from

not quite identical. There are gentlemen
like Mr. Sapru and several others who
feel that we should continue to pursue our
<efforts to find a peaceful solution of this
vexed problem. There are others, notably
Shm Jagat Narain, may be others also, who !
are of the opinion that we should adopt a
hard line. should give up any hope of a
solytion by peaceful means and that we

mechanism should fall with full vigour and
we should thus find a solution of the problem.

i
[
various sections of the House which are }

should ensure that the rigour of our security }
i

These differences in approach may be there
but it is significant that there is no opposition
1o the adoption of the Bill. 1 take it there-
fore that it is the unanimous desire of this

House that these powers should be given and ;

that the Bill should be adopted. 1 am
gratetul to the House for the understanding
that has been shown on this basic question
which is really the important question and,
if )} may add the rclevant question before
the House.

MI3SRS,/ 66—

|
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Normally, Mr. Vice-Chairman, 1t would
have been enough for me to take note of
this unanimity and I could leave it at that '
but I have no intention to do so because 1
want to acknowledge with gratitude some of
the observations and the correctness of ideas
that have been thrown up as a result of this
discussion. 1 would not make any long
speech. 1 would make very brief obser-
vations on some of the points that have
been rinsed. It 1s necessary for me to take
note of those points as this is  a matter
about which there has quite naturally beena
great deal of interest in this House, in the
other House, in the country, amongst all
thinkers and it is very helpful therefore if we
take note of some of the important points
that come up either in the House or outside,
in Press comments and the like. T will,
Mr. Vice-Chairman, with your pernussion,
therefore, very briefly mention some of the
points that have been raised here.

Sir, mention has been made of the resig-
nation of Shri Jayaprakash Narayan and
along with this the functioning of the
Peace Mission, the role of Shri Chaliba,
Chicf Minister of Assam, who is 2 member
of the Peace Mission, the way that Rev.
Michael Scott has functioned and also the
general handling of the political sttuation.
These are all important matters, some of
them topical, some of them long-range. I
had occasion to clarify Government’s
attitude on the resignation of Shri Jaya-
prakash Narayan and I would reiterate that
Government would be happy :f Shri Jaya-
prakash Narayan could be persuaded to
revise his deciston to resign from the Peace
Mission. I have also mentioned publicly
that this idea of resignation is directed against
the hostile Naga leaders because Shri Jaya-
prakash Narayan thought, as a conscien~
tious leader that he would find it diffi-
cult to function on the Peace  Mission if the
hostile Nagas did not have confidence in
his functioning. The provocatton for this
arose from certain statements that had been
made by the hostile Nagas criticising a  very
realistic statement made by Shri Jaya-
prakash Narayan reminding those who

| among the hostile Nagas are for taking a

hard line, that the Government of India 1s
not supine and that it will be wrong for
those who, among the hostile Nagas, are
bent upon continuing the tempo of tension,
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to misunderstand the desire of the Govern-
ment of India to resolve the matter by |
peaceful means. To my mind that was a very
realistic statement and I do not see why any-
body should have taken umbrage to this
but some of the hostile Nagas criticised this
statement of Shri Jayaprakash Narayan and
Shri Jayaprakash Narayan thought it
proper to dissociate himself from the func-
tioning of the Peace Mission. This is in the
highest tradition of public service and public
reaction by an outstanding Indian leader.
One may not always agree with his analysis
or with his approach to the problem but
there is no doubt that Shri Jayaprakash
Narayan eccupies a special posttion in our
country.

[ Sardar Swaran Singh. ) /
|
!

Now, I wish, Mr. Vice-Chairman, that
voluntary reaction of Rev. Michael Scott
would also be somewhat on the same lines
after hearing the great deal of criticism from
various sections of this House and also from
important public men in the country. It is
not for nie to go into those details but very
cogent reasons have becn given from both
parts of the House, from the Opposition
benches as also from this side, while criti-
cising certain actions of Rev. Michael
Scott. Whatever further attitude Goverp-
ment may adopt in this is a different matter
about which I will clarify the position a little
later but initially I would leave it for Rev.
Michael Scott to consider as to whether he
would also like to consider his position in
the same background in which another
outstanding member of the Peace Mission,
Shri Jayaprakash Narayan, thought that
he must act, after seeing the reactions of
the Naga hostile leaders.

Now, Mr. Vice-Chairman, mention has
been made of the meeting of some under-
ground Nagas organised on 22nd March,
1966. Prof. Mukut Bihari Lal said that
there was some confusion on account of
some seemingly different statements on this
issue. I would like to repeat his very
sentence when he said that Government
should make 2 categorical statement saying |
that Government is in no way responsible |
for the celebrations that were held on the
22nd March, celebrations which were organi-
sed by the underground Nagas. I have 1
no hesitation i endorsing every word of '
this and I am prepared to say this anywhere,
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here, in the other House, outside, because
that is nothing but bare truth. The Govern-
ment is not at all responsible for the cele-
brations or the meeting that they bad.
There was some feeling—1 do not know what
could be the basis of that feeling—that the -
Government had in some way facilitated
the holding of this mecting or had acquiesced
in the holding of this mecting. As soon as
Government got the information that the
underground Nagas were planning to orgu-
nise their so-called celebtations, that there
was some likelihood of some armed persons
being used to organise the meeting, . that
there would be an arms display there, the
underground Nagas were left in no doubt
about the Government’s reaction to any
such proposal. It was made clear that
Government would never tolerate any such
meeting. This will be a clear violation of the
terms upon which the agreement for the
cessation of hostilities took place. It would
mean that a large number of Nagas would
pass through various villages, towns, etc.
with arms and that is completely against the
peace terms. Even the display of arms in
any meeting itself will be opposed to both
the letter and spirit of the agreement. So,
for a variety of reasons, there was no question
of the Government cver being responsible
for the so-called celebrations.

About the celebrations also, I would like
to say that on this date or round about this
date, it was for the first time that they bad
held this meeting. I agree with Shri Jaya-
prakash Narayan, as he has publicly said,
that this should not be regarded as anything
more than a meeting, howsoever high sound-
ing may be the nomenclature adopted by the
organisers of the meeting. It is true that the
circumstances there are such that even
such meetings or such a getting together
does create an unsettling effect. Certainly
it is opposed to the spirit of peace, which is
sought to be strengthened there after the
cessation of operations. And for a variety
of reasons I would like to clarify the posi-
tion; we were opposed to the holding of this
meeting, particularly in the manner in which
they were planning to organise it, when
they indicated their intention to have the
so-called celebrations.

Now, I entirely agree with hon. Members,
Shri Sapru and Prof. M. B. Lal and some
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other Members who have mentioned about
these soundings—if I may use that expression
—to the effect that there could be some
outside authority or outside individual in
any form directly or indirectly to take a
hand in finding a solution to this problem.
I want to make the position quite clear that
Nagaland is part of India. In Nagaland,
there is a government established by law,
according to the Constitution and it is func-
tioning. It was constituted as a result of
elections, which were held in accordance with
the Constitution and the procedure approved
by Parliament. That Government is the
sole authority to run the affairs of Nagaland.
We continue our endeavours to persuade
that group of people who are, no doubt, in
a minority, who do not accept this position
and who have been continuing to keep up
their agitation and keep up their conflict.
We will continue to persuade them to
accept the position, which is absolutely
unalterable, that Nagaland is a part of
India and that any solution of this problem,
which we are anxious should be arrived at
peacefully,has to be found by India and there
is no question of any mediation or any
reference to any outside authority, official
or non-official. On that score we are
absolutely clear. As soon as this statement
was published in the Press, and to which
reference has been made by three hon.
Members today, we made the position quite
- clear. In fact, we had made that position
quite clear even earlier, that is, there is no
question of any mediation or any outside
agency, official or non-official, taking any
hand in it and that this is a matter entirely
between the Government of India and the
people of India,

PROF. M. B. LAL: Any reference to the
Security Council ?

SARDAR SWARAN SINGH: There is
no question of any reference to the Security
Council. It is not a matter which can be
referred to the Security Council It is
purely an internal matter.

SHRI P. N. SAPRU:
domestic matter.

It is wholly

SARDAR SWARAN SINGH: It is
purely a domestic matter and there is no
question of its being taken to any outside
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authority, I am pretty certain, and I speak
with a certain amount of experience of these
institutions, that the Security Council or, in
fact, any other international authority cannot
ever dream of assuming jurisdiction or even
of entertaining any complaint on that score
from any quarter whatsoever. We should
not have any such idea in our mind and
there is no question of our accepting any
outside authority to be put in there in a
matter which is entirely, basically and essen-
tially a domestic matter.

Mention has also been made about
Mr. Shilu Ao. As I have said, he is the
Chief Minister of the State and I want to
dispel any feeling, if there is any such feeling,
that in the talks that are taking place we are
short-circuiting him or that he is not being
kept in the picture. This is entirely incor-
rect. In fact, in the initial stages, when the
talks started, I think about a year and half
ago, there was some objection by the hostile
Nagas saying that they would not hke Mr.
Shilu Ao to be included in the delegation,
which was having talks with them. We
made the position quite clear that it was for
the Government of India to decide the
composition of the delegation and that we
would not accept any suggestion on that
score and would not accept any objection
that the hostile Nagas or their leaders might
have in this regard. Mr. Shilu Ao is kept
fully in the picture. In fact, I will not be
giving out any secret if I were to say that he
himself is firmly convinced that the restora-
tion of peaceful conditions and the cessation
of operations against the hostile Nagas has
created a very powerful urge in the minds of
even those Nagas who had some latent
sympathies for the hostile Nagas. Their
sympathies are now more in favour of conti-
nuance of peace and for finding a peaceful
solution of this problem. There has been a
distinct shift in the thinking of even those who
were wavering a little on the side of cstablish-
ed authority, established constitutional and
legal authority. So, it would not be correct
to suggest at all that Mr. Shilu Ao is not being
kept fully in the picture.

This, Mr. Vice-Chairman, covers almost
all the points and before closing, I would
like to say only a few words. A suggestion
has been made and we should take note of it
and particularly my friend, Shri Jagat
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Narain, has said that the Government of
India should adopt a strong policy and we
should ensure that there should not be any
disintegration of the country, that the forces
which are going towards disintegration
should be strongly dealt with. I fully
agree with him, but how do we apply this
principle? In the solution of our internal
problems, we have had, as a last resort,
sometimes recourse to the use of govern-
mental authority , sometimes even to the use
of force, and it is against that use of force
that Shri Jagat Narain reacted and criti-
cised the Government. At the same time,
he says that we should use all possible force
and authority to stop it. Now, wherever
law and order is disturbed or a situation
arises where force has to be used, it has to
be used, though Government has never any
pleasure in using it. But we have to decide
our responsibility if we have to use force.
We should always have a distinction bet-
ween the two, i. e., when we are dealing with
our own people and when we are dealing
with outsiders, who may be hostile to us.
When we are dealing with our own people,
whether they are from Punjab or Nagaland
or Mizo Hills or from any other part, we
have to combine our determination to
resolve the issue without the use of force
as far as possible, and with the use of force
if inevitable. It will be wrong for us to adopt
this high and mighty attitude that we
will not talk with anybody when we are
concerned with our own pecople and that
it is only by wielding the big stick that we
can resolve all those problems. This is too
strong a temptation for any Government to
resist and if a Member of the Opposition
makes that suggestion, well perhaps govern-
mental machinery may be only too anxious
to catch at that and to wield the heavy club.
Whereas we will never have hesitation to use
force where the use of force is inevitable,
we will continue to carry on the governmental
affairs of this country in such a way that we
can carry the Government in the true demo-
cratic spirit of governing by consent and
governing by discussion so that we can have
the maximum of goodwill of our people and

not always use the heavy hand to control
the situation.

Let us not confuse these purely internal
problems, Nagas are our own people,
Some of them are misguided. Some of t hem

[ RAJYA SABHA ]

(Special Powers) 4766

Amdt. Bill, 1966

have taken wrong notions, Some of those
notions have been probably generated in
their minds on wrong advice. We should
counter that on all our fronts, and we have
been dealing with the situation which was
essentially a disturbed situation and we have
to use our security forces to handle the
situation. Perhaps Shri Jagat Narain is not
aware that we had to deal with the situation
militarily for several years, eight or nine or
ten years; then we arrived at an agreement
and the State of Nagaland was created. Still
a small section did continue their illegal
activities. This is an effort which is being
made to persuade that minority also to give
up their opposition to the basic fact that
Nagaland is part of India. If somewhow
or other these peaceful means do not
succeed, that does not mean that the normal
use of governmental authority will not take
place. That is inevitable, but this effort
of trying to find a satisfactory solution of
this problem by peaceful means is something
which is worth trying and should not be
spurned. We should continue to make a
serious effort and should try to find a solu-
tion by persuading these Naga hostile leaders
that their future lies in remaining in this big
family of India as a whole. Whereas every
Naga who is an Indian is as dear to us as
any other Indian from any other part of the
country, they should also feel likewise,
and we should also feel towards them that
way. This is the effort that is being directed.
1 know that it is not an easy matter parti-
cularly when we are dealing with groups of
people who may have acquired arms from
sources which are always on the look-out
to create difficulty for us. These sources
are located outside India, and it is a difficult
task to persuade these people to see the path
of reason when all these forces of instigation
and forces of support from outside are there;
but if we succeed in this, it will be a major
achievement. If we do not, then the inevit-
able other course that is open to us will be
there and we will have to deal with the
situation. But we are hoping that that contin-
gency will not arise. Let there be no mis-
understanding on that score, and it is un-
fortunate if some people think that the
Government of India, who sometimes talks
?o those people who are opposed to them,
is adopting this course from any weakness.
This is the genuine desire to persuade those

who might be opposed to their thinking by
peaceful means.
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Whether it was Sant Fateh Singh or even -

the group of leaders in whose group Shri

Jagat Narain was associated at the time when

the unfortunate incidents in Punjab took

place about which he made a reference, the

Government of India talked to Shri Jagat

Narain and his other colleagues who were at

one time considered to be associated with

the conditions which unfortunately took a

bad turn in Punjab; similarlythey talked to

others, Sant Fateh Singh or his represen-

tatives, So, this is the general policy that
we adopt, and you cannot say ‘“We are

opposed to Government, so you talk to us,”

if there 18 another person who is opposed

to Government, “‘do not talk to him.” This
is not a very helpful way of looking at pro-
blems. We should always make a distinc-
tion between internal problems and problems
where we are concerned with outside neigh-
bours. A reference has been made about the
situation in relation to China and Pakistan.
This matter has been discussed so very often

that I will not say anything on that score.

We have been dealing with this problem

also, I believe, in an effective manner al-

ways trying to adhere to the principle of
resolving all the disputes even with neigh-

bours by peaceful means but at the same

time upholding our dignity, upholding our

honour and the integrity of our country

and I am sure that this policy will continue

to be adhered to.

PROF. M. B. LAL: Sir, one clarification
I wish from him. I have suggested that
in the midst of conflict and negotiations we
will continue to march ahead with our wel-
fare programmes for the improvement of the
conditions of the people of Nagaland in
their intercst as well as in the interest of the
country as a whole. I think the Govern-
ment is doing all that it can in this
connection also.

SARDAR SWARAN SINGH: I agree
with this observation of the hon. Member,
and we are doing our best to improve their
Condition.

THE VICE-CHAIRMAN (Shri M. P.
BHARGAVA): The question is :

“That the Bill further to amend the
Armed Forces (Special Powers) Regulation,
1958, as passsd by the Lok Sabha, be
taken into consideration.”

The motion was adopted.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We shall now take up the
clause by clause consideration of the Bill.

Clauses 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SARDAR SWARAN
I move:
“That the Bill be passed.”

The question was put and the motion was
adopted.

SINGH : Sir,

THE APPROPRIATION BILL, 1966

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI B. R.
BHAGAT): Sir, I beg to move:

““That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1965-66, as passsed by the Lok Sabha,
be taken into consideration.'”

This Bill arises out of the Supplementary
Demands of Rs. 188:33 crores voted by
the Lok Sabha on March 21, 1966 and the
expenditure of Rs. 14713 crores charged
on the Consolidated Fund of India, as
detailed in the Supplementary Demands
for Grants presented to the House on
February 25, 1966. The total amount
indicated in the printed booklet of
Supplementary Demands for Grants was
Rs. 335:66 crores as assessed up to the
middle of January 1666. However, as
a result of information that has since
become available, the additional require-
ment under Demand No. °‘100-Atomic
Energy Research’ during the current year
is now estimated at only Rs. 6 lakhs instead
of Rs. 26 lakhs shown in the booklet. This
is because the requirement of Rs. 20 lakhs
for housing for the Tata Institute of Funda-
mental Research which was provid:d for
under Demand No. ‘100—Atomic Energy
Research’ will now be met from another
Grant in the Capital section. As savings
are available under the Grant in the Capital
section, no additional funds will be re-
quired on this account. The total amount



